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MINISTRY OF LAW
New Delhi, the 8rd November, 1951

The following Act of Parliamnont received the assment of the Presidemd
on the 2nd November, 1051 and is hereby published for general informa-
tion ;-

THE PLANTATIONS LABOUR ACT, 1951.
No. LXIX or 1951

An Act to provide for the welfare of labour, and to regulate
the conditions of work, in plantations.

[2nd November, 1961 |
Br it enucted by Parliament as follows:—
CIHAPTHER 1
PRELIMINARY

1. Short title, extent, commencement and applioation.—(1) This Act
may be called the Plantations T.abour Act, 19561

(2) 1t extends to the whole of Indin except the State of Jammu and
Kashmir.

(3) Tt shall come into foree on such dete as the Central Governmend
muy, by notification in the Official Garzette, appoint.

(4) It applics in the first instance to all tea, coffee, rubber and oin-
chona plantntions, but any Btate Government may, Rub]ect to the previous
approval of the Ccutral Government, by notification in the Otticial
Gazette, apply it to any other clasy of plantationa mthm that State.

(457)
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2. Deflnition®.—In this Act, unless the context otherwise requires,—

(@) “‘adolescent’ means a person who has eompleted his fitbeenth
year but has not completed his eighteenth year;

(b) “adult’”” meany s person who has completed hiy eighteenth
year;

(¢) “‘ehild” means a person who has not completed his fifteenth
yeur;

(d) “"day’’ means a period of twenty-four hours beginning at
roidnight;

(e) “‘employer’’, when used in relation to a plantation, means
the person who has the ultimate control over the affairs of the
plantation, and where the affairs of any plantution are entrusted to
any other person (whether called a managing ogent, manager,
superintendent or by any other name) such other person shall be
deemed to be the ewmployer in relation to that plantation;

(f) “‘plentation’” means any land used or intended to be used for
growing ton, coffec, rubber, or cinchona which admensvres twenty-tive
acres or more and whereon thirty or more persons are employed, or
were eraployed on any day of the preceding twelve months, and in any
State where the provigions of this Act have been applied by notification
undor sub-section 81) of section 1 to any other clasg ol plantations,
moang also any land usod or intended to be ured for growing the plant
mentioned in such notificstion and whereon thirty or more persons
are employed, or were employed on any day of the preceding twelve
months;

(g) “‘prescribod’ means prescribed by rules made under this
Act;

-

(h) “qualifiod medical practitioner” means a pergon having a
certificale granted by an authorily speciticd in the Schedule to the
Indian Medical Degrces Act, 1816 (VIL of 1918) or in the Schedules
to the Indian Medical Council Act, 1983 (XXVII of 1933) and also
persons having certiticates granted under the different State (Pro-
vincial) Medical Council Acts;

(i) “'wages’’ has the meaning assigned to it in clause (h) of section
2 of the Minimuin Wages Act, 1918 (X1 of 1048);

(/) “week’ menans a pariod of seven days beginning at midnight
on Eaturday night or such other night as may be fived by the State
(tovernment in relation to planiations in any ares after such consulta-
tion ag may be prescribed with refercnee to the plantations concerned
in that area;

(k) “‘worker'” means a porson ewmployed in o plantation for hire
or rewsrd, whether dirc~tly or through any agency, to do any work,
skilled, unsllled, manual or eclerieal, but does not include—

(¢) a medicnl officer at the plantation;

(b) any person whose monthly wages evceed three hundred
rupees; or
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{c) & person crployed in & plantation primarly m o manage-
rial capacity nolwithstanding that his monthly wuages do not
exceed rupees three hundred;

() “young person’’ means a person who is either a child or an
adolescent.

3. Reference to time of day —In this Act, reference to timo of day are
references to Tndian Btandard tune being five and a half hours ahead of
Greonwich Mean time:

Provided that for any area i which the Tndian S{andard tumoe is not
ordinarily observed, the State Governmeni{ may make rules—

(@) specifying the arca;
(b) defining the local mean time ordmarly obrerved therein; and

(¢) permitting such time to be observed in all or any of the
plantations situaled in that area.

CHAPTER IT
INSPROTING SIAFF

4. Ohief Inspector and Inspectors.—(1) The State Government mav,
by notification in the official Gafiette, appont for the Btate a duly
guslified person to be the ehief mspector of pluntations and so many duly
qualified persons to be mspeetors of plantations subordinate to the chiet
inspector as it thinks fit.

(2) Subject to such rules ns may be made in this behalf by the State
Government, the chicf inspector may declare the local area or areas with-
in which, or the plantations with respeet to which, inspectors ghall
exerciso their powers under this Act, and may himgelt exercise the powers
of an inspector within such limils as may be assigned to him by the State
Government

(3) The chief mspector and all inspectora shall be decmed to be public
sorvants within the meaning of the Indian Penal Code (Act XLV of 1860).

5. Powera and functions of inspectors.—Subject to any rules made
by the State Government in this behalf, ap inspector wmay within the
local limils for which he is nppointed—

(a) make such cxamination and in(‘{uiry ns he thinks fit in order
to ascertwin whether tha provisions of {lus Act and of {he rules made
thercunder are being observed in the case of any plantation;

(b) with such asgistants, 1f any, as he thinks fit, enter, inspecet
and examine anv plantation or part thercol at any reasonable tume for
the purpose of carrying out the objects of this Aect;

(¢) cxamine the crops grown in any plantation or gny worker
employed therein or require the production of any register or other
document maintained in pursuance of this Act, and {ake on the spot
or otherwire alniewnents of anv person which he may consider neces-
sary for carrving out the purposes of this Act;

(d) exercise such other powers as may be prescribed:

Provided that no person shall be compelled under this section to
answer any guestion or make any statcment tending to incriminate
himself.
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6. Facilitles 10 be aflorded to inspectors —Every cmployer ghall afford
the ingpector sll reasonable facilities for making any entry, wmspection,
examination or inquiry under this Act.

7. Qertitylng surgeons.—(1) The State Government may  eppoink
qualified medical practitioners {o be certityving surgeons for the purposes
of this Act within such local limits or for such plantation ov  elass  of
plantations a8 it may assign fo them respectively

(2) The ocertifying surgeon shall carry out such duties ns may be
prescribed in connection with—

(4) the examination and certification of workers;

(b) the exercise of such medical supervision as mav he prescribed
whera adolegcenta and children are. or are to be, emploved in any
work in any plantation which is likely to cause injury to their health.

CHAPTER II1
Provisions as To Hravmm

8. Drinking water.—In every plantation effeclive ararngements shall
be made by the emplover to provide and maintnin at convenicnt places
in the plantation a sufficient supply of wholesnme drinking water for all
workers. ' J

9. Oonservancy.—(I) There shall be provided separately for males and
temaley in every plantation a sufficient number of latrincs and nnrinal« of
preseribad types so mituated as to be convenient and accessible to workers
smployed therein,

() All latrines and urinals provided vnder sub-section (I) shall be
maintained in a clean and sanitaryv condition.

10. Medical facllitles.—(7) Tn every plantation there ghall he provided
and maintained 8o as to he readilv available such medical {acilities for the
workers ag may be preseribed by the State Government,

(8 If in any plantation medienl farilitica are not provided and man-
tained as required by sub-mection (1) the chief inapector may causa to be
provided and maintained therein such medical facilities, and recover the
cost thereof from the defaulting emplover.

(3) For the purposes of such recovery the chief inspector may ecertify
the costs to be recovered to the collector, who may recover the amount
as an arrear of land-revenue.

CHAPTILR TV
‘WELFARE
11. Oanteens.—(1) The State Government may meke rules requirine
that in every plantatlon wherein one hundred and fifty workers are

nrdinarily employed, one or more canteens shall be provided and main-
tained by the employer for the use of the workers.

(2) Without prejudice 1o the generality ol the forcging power. such
rules may provide for—

(2} the date by which the canteen shall be provided;

(b) the number of canteens that shall be provided and the
standards in respect of construction, accommodation, furniture and
other equipment of the canteeng;
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(¢) the tood-stuffs which mny be served therein and the charges
whiech may be made therefor;

{(d) the constitution of a managing committee for the canteen
and the representation of the workers in the manegement of the
canteen;

(¢) the dolegation to the chief inapector, subject to such condi-
tions rs may be prescribed, of the power to make rules under clause
(e).

12. Oreches.—(7) Tn every plantation wherein fifty or more women
workers are employed or were emploved on anv day of tha preceding
twelve months, there vhall be provided and maintained by the employer
guitable vooms for the usoe of children of such women who are below the
age of six years.

(2) Such roomg shall—
(a) provide adequate accommodation;
(b) be adequately lighted and ventilated;
(¢) be maintained in a clean and sanitary condition; and

(d) ba under the charge of a women trained in the care of
children and infants

(8) The State Governmeni mav make rules prescribing the location
and the standards of such rooms in respect of their constivetion and
accommodation and the equipment and amenities to be provided thaersin

13 Decreational facilities.—The State Government may mnke rules
requiring everv emplover to make provision in his plantation for such
recrantional ferilitien for the workers and children emploved therein sas
mav he prescribed

14. Educationa] facilities,—Where the children between the ages of
«ix and twelve of workers emploved ip anv nlantation exceed twenty-five
in number, the Stete (overnment may make rules requiring every em-
ployer to vprovide educational facilitiea for the children in such manner
and of su~h standard as mav be prescribed

15 Housing facilities.—Tt shall be the dutv of avery emplover to
provide and maintain for everv worker and his family residing in the
plantation necessary housing accommodation.

16. Power to make rules relating to housing.—The State Government
mav make rules for the vurpose of giving effect to the provisiong of
gection 15 and, in particular providing for—

(m) the standard and specification of the nccommodation to be
provided ;

(b) the melection and preparation of sites for the construction of
houses and the sire of such plot;

(¢) the eonatitution of advisory hoards gonsisting of representn
tives of the State Government, the emplover and the workers for
copau'tation in regard to matters connected with housing and the
avercise hy them of such nowers, functions and duties in relation
thereto 8s may be specified;
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(d) the fixing of ront, if any, for the housing uccommodation
provided for workers;

(e) the allotment to workers and their families of housing
sccommodution and of suitable strips of vacani land adjoining such
accommodution for the purpose of maintaining kitchen gardens, the
definition of what constitutes the family of a worker for the purposes
of rection 15, and for the eviclion ol workers and their familics from
such accommodation;

(f) access to the public to those parts of the plantation wlerein
the workers are housed.

17, Other facllities.—The State Government may make rules requiring
that in cvery plantation the emplover shall provide the workers with such
number and type of umbrellas, blankets, rain coats or other like smenities
for the protection of workers from rain or cold as may be preseribed.

18. Welfare officer.—(1) In every plantation wherein, three hundred
or more workers are ordinarly employed the employer shall employ such
number of welfare officers as may be prescribed.

(2) The State Government ay prescribe the duties, qualifieations and
conditions of service of officers employed under sub-section (I).

CHAPTER V
Hovrs AND TAMITATION oF lOMPLOYMENT

19. Weekly hourg.—Save ns otherwise expressly provided in this Act,
no adult worker shall be required or allowed to work on any plantation
in excess of fiftv-four hours a week and no adolescent or child for more
than forty hours a woelk.

20. Weekly holidays.—(1) The State Government may by rules mede
in this behalf—

(n) provide for a day of rest in overy period of scven days which
shall be allowed to all workers;

(b) provide for payment for work done on a day of rest at a
rate not less than the overtime rate prevailing in the arca, and where
there is no such rato at such rate s may be fixed by the State
Govoernment in this behalf.

(2) Notwithstanding anything contained in clause (a) of gub-section
(1) where a worker is willing to work on any day of rest which is not a
closed holiday in the plantation, nothing contained in this section shall
prevent him from doing so.

Provided that in so doing a worker does not work for more than ten
days consecutively without a holiday for a whole day intervening.

Explanation 1.—Where on nny day a worker has been prevented from
working in any plantation by reason of tempest, fire, rain or other natu-
ral cauges, that duy, may, if he so desires, he treated as  hig day of rest
for the relovant period of seven days within the meaning of sub-sec-
tion (1).

Explanation 2. —Nothing contained in this section shall apply to any
worker whose total period of employment including any day spent on leave
is lews than six days.
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21. Dally intervala for rest.—The period of work on easch day shall be
go fixed that no period shall exceed five hours and that no worker shall
work for more than five hours before he hag had an interval for rest tor
ab least halt an hour,

22. Spread-over.—The period of work of an adult worker in a plantation
shall be so arranged that wnclusive ot his intorvals for rest under section
19 it shall not spread over ruore than twelve hours including the time
spent in waiting tor work on any day.

23. Notice of period of work.—(1) There shall be displayed and correct-
ly maintained in every plantation a notice ot periods of work in such form
and manner as muy be prescribed showing clearly ior every day the periods
during which the workers may be required to work.

(2) Bubject to the other provisions contuined in this Act, no worker
shall be required or allowed to work m any plantation otherwise than in
sceordance with the notice of periods of work displayed in the plantation.

(3) An cmployer may refuse to employ a worker for any day if on that
day he turns up for work more than hult an hour atter the lime fixed for
the commencement of the day's work.

24. Prohibltion of employment of young children.—No child who has
not completed his twelfth year shall be required or allowed to work in any
plantation

25. Night work for women and children.—Except with the permigsion
of the Btate Government, no womsan or child worker shall be empioyed
in any plantation otherwise than between the hours of 6 A.M. and 7 P.M. :

Provided thab nothing in this section shall be deemed to apply to mid-
wives and nurses employed as such in any plantation.

26. Non-adult workers to carry tokens.—No child who has completed
his twelfth year and no adolescent shall be required or allowed to work in
any plantation unless—. .

(@) 2 certificate of fitness granted with reference to him under
section 27 is iu the custody of the employer; and

(b) such child or adolescens carries with him  while he is ab
work o token giving a reference to such certificate.

27. Qertificate of fitness.—(1) A certifying surgeon shall, on the appli-
cadion of any young person or his parent or guardian accompanied by a
document signed by the cmployer or any other person on his behalf that
such person will be employed in the plantation if certified to be fit for
work, or on the application of the employer or any other person on his
behalf with reference to nny young person intending to work, examine

such person snd escertuin his fitness for work either as a child or ag an
adolescent.

(%) A certificate of fitness granted under this section shall be valid for
s period of twelve months from the date thereof, but may be renewed.
(%) Any fee payuble for a certificatc under this section shall be paid by

the employer and shall not be rccoverable from the young person, his
parents or guurdian,

28. Power to require medical examination.—An inspector may, if he

thinks necessary so to do, cause any young pergon employed in a plantation
to be examined by a certifying surgeon.
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CHAPTER VI
Lrave wiTH WAGES

29. Application of Ohapter.—(1) The provisions of this Chapter shall
not operave to the prejudice of any rights to which & worker may be entitled
under any other law or under the terms of any award, agreement, or
contract of mervice:

Provided that where such award, agreement or contract of service
provides for a longer leave with wages than provided in this Chapter the
worker rhall be entitled only to such longer leave.

Eaplanation.—For the purpose of this Chapter leave shall not, except
ax provided in section 80, include weekly holidays or holidays for festivals
or other similar occasions.

80. Annual leave with wages.—(I) Every worker ghall be allowed
leave with wagea for a number of days calculuted ut the rate of—

(a) if an adult, one day for every twenty days of work performed
by him, and

(b) if & young person, one day for every fifteen dayas of work
performed by him:

Provided that a period of leave shall be inclusive of any holiday whiak
way occur during such periods.

(2) If u worker does not in any one period of twelve months take the
whole of the leave wllowed to him under sub-section (1), wsny leuve wuot
taken by him shall be added to the leave to be al'owed to him under that
sub-pectlon 1. ius succeeding perwod of twelve months,

(9) A worker shull cease to earn any lenve under this scetion when the
surued leave due to him amounts to thirty days.

31. Wages during leave perlod.—(1) For the leave allowed to a worker
under section 80 hé shull be puid at the rute equel to ithe daeily average
ot his total full-time wages, exclusive of any overtime earnings and ovouwud,
if any, but inclusive of dearness allowance and the cash equivalent of any
adysutage accruing by the concessional supply by the employer of food-
grains for ‘the day on which he worked,

(2) A worker who has been allowed leave for any period less than four
days in the case of an adult and five days in the case of a young person
under section 30 shall, before his leave boegine be paid, his wages for the
period of the leave allowed.

32. Bickness and maternity benefits.—(1) Subject to any rules that
may be madas in this behalf, every worker shall be entitled 1o obtain froin
his employer—

(a) in the case of sickmess certified by & qualified medical practi-
tioner, sickness allowance, and
(b) if & wowan, in the case of confinement or expected sonfine-
ment, maternity allowance,
«t such rate, for such period and at such intervels as may be prescribed.
(2)-The State Government may make rules regulating the payment

of sickness or msaternity allowsnce and any such rules may specify the
circumstances in which such allowance shall not be payable or shall cease
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o be payable, and in framing any rules under this section the Btate Cicfe
erument shall have due regarl to the medical fucilities that may be pre-
vided by the ewployer in any plantetion.

CHAPTER VII
PENALTIES AND PROCEDURE

83. Obetruction.—(1) Whoever obstructs sn inspector in the discharge
of hs duties under this Act or refusea or wilfully neglects to atford the
imspector any reasonable facility for making any inspection, examination
gr inquiry suthorised by or under this Act in relation to any plantstion,
shall be punishable with imprisonment for a term which may extend to
three menths, or with fine which may extend to five hundred rupees, or
with both.

(2) Whoever wiltully refuses to produce on the demand of an inspector
sny register or other document kept in pursuance of this Aot, or prevents
or atlerupts w0 prevent or does anything which he has reason to believe is
likely to prevent any person fromn appearing before or being examined by
an inspector acting in pursuance of his duties under this Act, shall be
pumishabie with imprisonment for a term which may extend to three
months, or with fine which may extend to five hundred rupees, or with
beth.

84. Use of false certificate of fitness.—Whoever knowingly uses or
sbtempts to use as & certuficute of fitness granted to hunself under section
27 & certificate granted to another person under that section, or having
been granted a certificate of fitness to himself, knowingly allows it to be
wsed, or allows an attempt to use it to be made by another person, phedl
be punishable with imprisonment which may extend to one month, or with
fine which may extend to fifty rupees, or with both,

83. Contravantion of provisions regarding smployment of labour.—Wha
aver, excepl us otherwise perinitted by or under tlus Act, contravenes uny
provigion of this Act or of any rules made therecunder, prolibiting, restrict-
ing  or requlating  the eriploviment of persons in  a pluntation. shall  be
punishable with imprisonment for & term which may extend to three

months, or with fine which may extend to five hundred rupees, or with
both.

36. Other cflences.—Whoever contravenes any of the provisions of
thia Act or of any rules muade thereunder for which no other penulvy is
élsewhere provided by or under this Act shall be punishable with impn-
sohment for a term which mav extend to three months, or with fine whigh
may extend to five hundred rupees, or with both.

37. Enhanced penalty after previous -conviction.--It any person
who has been convicted of any offence punishuble under this A-p is again
guilty of an offence involving a contravention of the same provision, he
shall be punishable on a subsequent conviction with imprisonment which
may extend to six months, or with fine which may extend to one thousand
rupess, or with both: :

Provided that for the purposes of this section-no cognizance shall be
teken of any convietion made more than two years before the commission
of the offence which ia being punished.

'28. Exemption of employer from Uability in certain cases.~Where an
employer churged with un offence under this Act, alleges that anciber
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erson is the actual offender, he shull be entitled upon complaint made b
nro - this behnlf to have, on giving to the prosceutor in this behal: thmi
olear days’ notice m writing of his intention so to do, that other person
brought before the court on the duy appomnted for the heuring of the case
pud if, after the comuuission of the offence haus been proved, the ewployer
proves to the satisfaction of the court that—

(a) he has used due diligence to enforce the execution of the’

televant provigsions of this Act; and '

{b) that the other person committed the offence in question
without his kunowledge, consent or connivance;

the suid other person shall Le convicted of the offence and shall he liable
fe the iike punishient as it he were the employer sud the employer snall
be scquitted:

Provided that—

(¢) the employer may be examined on oath and his evidence and
that of nny witness whom he culls in his support shall be subjeet to
cross exumination on behulf of the person he churges to be the acouml
offender und by the prosecutor, and .

(b* it, in spite of due diligence, the person alleged as ths actual
offender cennot bs brought before the court on the duy appointed tor
the beaning of the cuse, the court shall adjourn the hearing thereof
from tilwe to time s8¢, however, that the totul period of such adjourn-
ment does not esceed three months, and if, by the end of the aaid
perwd, the purson alleged us the sctunl offender cannov sull  be
brought before the coury, the court shull proceed to hear the case
against the employer.

39. Oognizance of offences.—No court shall teke cognizance of any
affence under tmis Act except on complant mnsde by, or w th the previous
4snction in writing of, the chief inspector and po court mterior to that of #
presidency magmstrate or & mapistrate of the second class shall try any
aflenice punishable under this Act.

40. Limitation of prosecutions.—No court shall take cogrizance of sn
offence punishable under this Act unless the complamt thereot bus been
made or is made within three wonthe from the date on wticn the alleged
sommussion of the offence came to the knowledge of an inspector:

Provided thas where the offence consiste of disobeying s written ordex
-made by an inspector, complaint thereof may be tnade within six months
of the date on which the offence is alleged to have been committed,

CHAPTER VIII
MISCELLANEOUS

41, Power to give directlons.—The Central Governmont rmay give
dire~tions o the Gevernment of any State 8s to the carrying into execution
ln tha State of the provisions contaned in this Aci.

42. Power to exempt.—The Btate Governmant may, by order im
writing, wxemps, subject to such conditions und restrictions se it may
think fit to impose, any employer or class of employers from all or any of
the provieions of this Act:

Provided that no such exemption shall be granted except with the
previous approval of the Central Government,
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43. General power to make rules.—(I1) The Btute Government may,
subject w she condition of previvus pubhication, make rules to owrTy out the
purposes of this Act:

Provided that the date to be specified under -lsuse (3) of sectlon 28
of the General Clauses Act, 1897 (X of 1897) shall not be less than sh
weeks from the date on which the draft of the proposed rules was publish
ed.

(8) In partioular, and without prejudice to the generality of the foregoing
power, any such rules may provide for—

(¢) the qualifications required in respect of the chief Inspesto:
and inspector;

(b) the }ilowera which may be exercised by inspectors snd Hw
sreas in which snd the manner in which such powers may be exerols
od;

&) the medical supervision which may be exercised by ocertifylng
durgeons;

(4) the examination by inspectors or other persons of the supply
and distribution of drinking water in pluntations;

(e) appeals from any order of the chief inspector or inapectos
and the form in which, the time within which and the authorities t¢
which, such appeals may be preferred;

(f) the time within which housing, recreational, educational ¢
dther tacilities required by this Act to be provided and mainiained
tmay be so provided;

(¢) the types of latrines and urinals that should be maintalned in
plantations ;

h) the medical, recreational and educational facilities thet
should be provided in plantations;

(1) the form and manner in which noticea of periods of work shall
be displayed and maintained;

{(j) the registers which should be maintained by employers and the
seturns, whether oceasional or periodicul, a8 in the opinion of the
State Government may be required for the purposes of thiz Aot; and

(k) the hours of work for a normal working day for the purpose
of wages and overtime.

(9 All rules made under this Act shall, if made by any Government,
other than the Central Government, be subject to the previous approval
of the Central Governmens,

K. V. K. SUNDARAM,
Secy. to the Govt. of India.
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